
(c) and (d) World Bank, in its Country Economic 
Memorandum on India publ ished in August 1996. while 
appreciating the Economic Reforms undertaken during 
the last five years, have suggested to speed up the 
e c o n o m ic  re fo rm s  to  m ee t the c h a l le n g e s  ah ead  
G o v e rn m e n t 's  a p p r o a c h  to e c o n o m ic  re fo rm s  is 
contained in the Com m on Min imum Programme of the 
U n i te d  F ront .  T he  C o m m o n  M in im u m  P ro g ra m m e  
identi fies the key cha llenges ahead i.e. reducing the 
c o u n t r y ’s c h r o n ic a l l y  h igh  f is c a l  d e f ic i t s ,  f u r th e r  
l ib e ra l iz in g  the  econom y,  a g r ic u l tu re  in pa r t ic u la r ,  
meeting the infrastructure challenge and ensuring social 
jus t ice .  Som e of the m e a s u re s  u n d e r ta k e n  by the 
Government during the past year, have been mentioned 
in the Economic Survey and Central Government Budget 
1996-97.

Pay structure in R.R.Bs

54 SHRI BASU DEB ACHARIA .
SHRI T GOVINDAN

Will the Minister of FINANCE be pleased to state

(a) the main points of the Award of the National 
Industrial Tribunal relating to pay structure of Regional 
Rural Banks;

(b) whethe r  it has s ince been accep ted  by the 
Government and implemented.

(c) if so, the details thereof and the quantum of 
additional financial expenditure likely to be incurred as 
a result thereof; and

(d) if not, the reasons for not implementing an award 
which was a t ime-bound and subjected to viabili ty of 
the Regional Rural B anks7

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) : (a) to (d). The pay and allowances 
of the employees of the Regional Rural Banks (RRBs) 
are to be de term ined by G overnm en t under Section 
17(1) of the  R e g io n a l  R ura l B an k s  Act,  1 976. In 
pursuance of an order of the Hon ble Supreme Court, 
the Government appointed a National Industrial Tribunal 
(NIT) in 1987. The Tribunal was required to decide the 
d ispute relating to pay, salary other a l lowances and 
other benefi ts payable to the employees of the RRBs in 
terms of the p leadings of the parties in Writ  Petition 
(Civil) Nos 7149-50 of 1982 and No. 132 of 1984 filed 
in the Supreme Court of India

Pursuant to the award of the Tribunal, Government 
have issued an order on 22.2 1991 de term in ing  the 
salary and allowances of the employees of the RRBs 
and made them effective from 1.9.1987.

A fte r  the im p le m e n ta t io n  of the S ix th  B ipart i te  
settlement for the Commercia l Banks, the employees of 
RRBs had taken a stand that the settlement should be 
extended to them also. The matter was taken to the 
Supreme Court by some employees. Government had

taken a stand that the award of National Industria l 
Tribunal could not be an authori ty for continued parity 
between the employees of RRBs and those of sponsor 
banks. The Supreme Court has not granted the relief 
prayed for instead observed that the emp loyees may 
s e e k  re l ie f  a v a i la b le  to the m  u n d e r  the  In d u s t r ia l  
Disputes Act.

In order to have a package that will reconcile the 
interests of the employees, the clients and the banks, 
the  R e s e rv e  B an k  of Ind ia  has now a p p o in te d  a 
Committee to make recom m endations to G overnm ent 
on the exercise of its powers under Section 17(1) of the 
Act.

Inflation Rate

55 SHRI K.H. MUNIYAPPA
DR KRUPASINDHU BHOI :

Will the Min ister of FINANCE be pleased to state ;

(a) w h e th e r  the  p r ic e s  of al l the  c o n s u m e r  
commodit ies and the rate of inflation have been steadily 
increasing during the recent months;

(b) if so, the weekly rate of consum er price indices 
and the rate of inflat ion during the last four months; and

(c) the steps taken/proposed to be taken by the 
G overnment to check the price rise and to contain the 
inflation rate?

T H E  M IN IS T E R  OF F IN A N C E  (S H R I  P 
CH ID A M B A RA M ) : (a) The Consum er Price Index for 
Industrial workers (CPI-IW) commonly used to measure 
the m o v e m e n t  in p r ices  of c o n s u m e r  c o m m o d i t ie s  
reg is tered a rise of 7.8 per cent be tween Apri l and 
September. 1996. The annual inflation rate (September 
1996 over Sep tem ber 1995) was 8.5 per cent compared 
to 10 1 per cent last year,

(b) The Consum er Price Index is compiled only on 
month ly basis The movement in the index for the last 
four months together with the annual inflation rate is 
listed below :

1996 M onth ly Cum ula t ive A nnua l
C hange increase (%) Inflation

in Index (%) over March (%)

Apri l 1.6 1.6 9.8

May 1.2 2.8 9.3

June 1.5 4.4 8.8

July 1.8 6.3 8.3

August 1.2 7.5 8.9

Sep tem ber 0.3 7.8 8.5

(c) The important steps taken by the Government to 
check the price rise and to contain inflation are ;

(1) Continuation of open market sale by FCI of 
rice and wheat.



(2) Continu OGL import policy for selected  
essential commodities such as sugar, edible 
oils, pulses and low fat milk powder at nil or 
reduced duty.

(3) Import of edible oils on Government account 
for supply through PDS

(4) Strive to contain fiscal deficit in the Budget 
for 1996-97 to 5 per cent of GDP.

(5) Containing monetary growth to 15.5 - 16 0 
per cent in 1 9 9 6 -9 7  through prudent 
monetary policies.

(6) Maintaining a liberal import policy, combined 
with reduction in import duties for most 
commodities.

Establishment of CSF

*56. S H R I RAM NAIK : W ill the M inister of 
FINANCE be pleased to state :

(a ) w hether the R eserve  Bank of India  
recom m ended the establishm ent of a Consolidated 
Sinking Fund (CSF) to separate fresh Government 
Borrowings from repayments;

(b) if so, the reasons therefor; and

(c) the action takan/proposed to be taken thereon;

TH E M IN IS T E R  OF F IN A N C E  (S H R I P 
CHID AM BA RAM ) ; (a) to (c) As a follow up on a 
recom m endation  m ade by the Tenth F inance  
Commission, the Government has been examining the 
matter regarding feasibility of setting up of Sinking Funds 
for redemption of Public Debt in consultation with the 
RBI. No. final decision has been taken in this regard

Indo Russian Trade Relation

*57. SHRI PANKAJ CHOUDHARY :
SHRI MAHESH KUMAR M. KANODIA :

Will the Minister of CO M M ERC E be pleased to 
state ;

(a) whether the Government have taken any step to 
promote Indo-Russian Trade relation;

(b) if so, the details there6f alongwith the agreement 
signed, if any, by both the Governments in the matter;

(c) the areas in which trade were under operation 
in the past; and

(d) the new areas identified now for expansion of 
trade between both the countries?

THE M INISTER OF STATE OF THE MINISTRY OF 
COM M ERCE (SHRI BOLLA BUJ.LI RAMAIAH) : (a) and
(b). Both the Governments are interacting on regular 
basis towards enhancing bilateral trade and economic 
cooperation. Following the signing of the Trade and 
Economic Cooperation Agreement in 1992 and creation

of the bilateral Inter-G overnm ental Commission on 
Trade. Economic, Scientific, Technological and Cultural 
Cooperation, a series of Agreements between the two 
countries have been signed and a number of institutional 
mechanisms have been set up to promote trade and 
economic cooperation The Agreements signed include 
Arrangement between Bank for Foreign Economic Affairs 
(BFEA) and the Reserve Bank of India (RBI) governing 
exports under the debt repayment route. Besides, the 
two sides have entered into the understanding on Long 
Term Purchases of certain commodities by the Russian 
Agencies from the debt repayment fund and bitlateral 
Investment Protection. In order to further encourage 
Indo-Russian Trade Government is trying to set up Indian 
Warehouses for promoting consignment exports under 
the debt repayment route and ensuring greater presence 
of Indian banks in Russia. Similarly, Russian side is 
also being impressed upon to extend adequate rupee 
allocation to the reliable Russian importers so that Indian 
goods can be absorbed in greater measure in Russian 
markets For encouraging quality pharmaceutical exports 
from India to Russia, an Indo-Russian Working Group 
on Pharmaceuticals has been set up

(c) and (d). Before break up of the erstwhile USSR  
imports and exports with former USSR were conducted 
under a balanced annual Rupee Trade Plan. After the 
break up, Indo-Russian trade is moving largely through 
the debt repayment track as well as in a small measure 
under hard currency.

India and Russia share traditional partnership in 
trade exchanges and economic cooperation covering a 
number of areas. The volume of trade which had 
declined during 1992 and 1993 following the break up 
of USSR, has reached a volume of over USD 2 billion 
in 1995. With diversification of economic cooperation, 
the volume of bilateral trade is likely to grow further. 
The major items of our export basket include tea, coffee, 
soyam eal, p h a rm a ce u tica ls , tex tile s , ch em ica ls , 
chashewnuts, fruit juices etc. and import basket from 
Russia mainly include fertilisers, newsprint, ferrous and 
non-ferrous metals.

Irregularities in grant of Bank Loans

*58. SHRI VIJAY PATEL ;

SHRI ANNASAHIB M.K PATIL :

Will the Minister of FINANCE be pleased to state :

(a) the details of cases of irregularities in giving 
bank loans under Prime M in ister’s Rozgar Yojana 
(PMRY) came to the notice of the Government during 
1995 and 1996 so far;

(b) the action taken or proposed to be taken against 
the guilty, and

(c) the measure proposed to be taken to check 
recurrence of such cases?


